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21-09-2020   CR put up before me today, as the P.O. is on Roster Duty. 

Seen the petition, vide No. 755/20 filed by the petitioner Kaimuddin Ali 

praying for bail of the accused Md. Nawaj Hussain. 

The Case Diary as called for has been received. 

I have gone through the CD carefully and have perused the record. I 

have also heard the learned defence counsel on behalf of the accused and also 

the learned Addl. P.P. as well. 

The prosecution case, in brief, is that the informant Sachindra Sahariah 

had lodged an FIR before the Kalaigaon P.S. stating inter alia that on 06-07-

2020, from about 07 am his sister Smt. Nayantara Sahariah, 53 years old, wife 

of Sri Upendra Barua went missing, when she was going for morning walk. On 

the same day at about 02.30 pm her dead body was found at U.N. Academy in 

half naked condition and her face was deformed for which it was difficult to 

identify the face. It was also alleged by the informant in the FIR that the 

deceased was brutally raped before murder. Hence, this case. 

Having gone through the materials on CD, it is found that there are 

sufficient implicating materials against the accused persons. Most of the 

witnesses in their statement under section 161 Cr.P.C. had alleged the accused 

persons for the alleged offence. Moreover, the Investigating Officer Mr. 

Prasenjit Das also has filed bail objection stating thereby that the offence is a 

very heinous in nature and there are some more witnesses remained to be 

examined. The Investigation is in progress and if the accused persons are 

released on bail at this stage, they may try to influence these witnesses and 

thus delay investigation and might destroy vital evidence connected to the case. 

He has also stated that if the accused persons are released on bail then this 

may cause a severe blow to the faith of the public upon the criminal justice 

system.  

Thus, considering the gravity of the offence and as the investigation is 

still in progress, the bail petition of the accused Md. Nawaji Hussain stands 

rejected and this petition is accordingly disposed of.  

 Let the CD be sent back in seal cover.  


